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Government with particular reference to
personnel policies and practices. The Com-
mittee's report is being processed. Otherwise
also efforts are constantly being made to
improve industrial relations.
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PAYMENT OF PENSION TO BRITISH
NATIONALS

288. SHRI OM PRAKASH TYAGI : Will
the Minister of FINANCE be pleased to state :

(a) whether Government pay pension to
the British Nationals who retired in India
after Independence;

(b) if so, what amount is disbursed by
Government every year towards the payment
of such pensions;

(c) whether Government propose to stop
payment of pensions to those persons; and

(d) if not, the reasons therefor ?]
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t;THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) As a result of the Agreement
with the Government of UK.. in 1955, the
liability for sterling pensions in respect of
officers who had retired from service under
the Government of India or the Government of
a State in India, was transferred to U.K.
Government with effect from 1st April, 1955.
Pensions to the British Nationals, who retired
in India afier Independence and who are not
covered by the above Agreement, are payable
by the Government of India.

(b) The information is not readily
available.

(c) and (d) A pension can be withheld
only for specific reasons as provided in the
relevant rules. In this matter the rules do
not make any distinction between pensio
ners with reference to their nationali
ties.]

CEILING ON REMITTANCES BY
FOREIGN INVESTORS

289. SHRIM. K. MOHTA :
SHRI YOGENDRA SHARMA:

Will the Minister of FINANCE be
pleased to state :

+[ ] English translation.



